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() A copy of the Annua]l Ac-
county (Hindi and English ver-
sions) of the Aligarh Muslim Uni-
versity, Aligarh, for the year 1078-
79 along with Audit Report there-
on

(8) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the documents men-
tioned at (5) above,

[Placed in Library. See No. LT-
2706/81]

(7 A copy of the Annual Ac-
counts (Hindi and English ver-
slona) of the Hegiona] Engineering
College, Silchar (Assam) for the
year 1079-80 along with Audit Re-
port therson, [Placed (n  Library.
See No. LT-2787/81]

(8) A copy of the carrected @
Annua] Accounts (Hind!@ wversion)
of the Technical Teachers' Tralning
Institute (Western Region) Bhopal,
for the year 1979-80,

(9) A statement (Hindi and Eng-
lish versiona) explaining ressons
for laying the Annual Accounts
mentioned at (8) above,

Placed in Library, See No. LT-
/81]

COMMITTEE ON PAPERS LAID ON
THE TABLE

Mreores

SHRI SHIV KUMAR SINGH THA-
KUR (Kbandwa): I beg to lay on the
Table Minutes (Hindi and English
varsions) of the sittingg of the Com-
mittee on Papers laid on the Table
relating to their Eighth Report.

12,19 hre.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary-General of Rajye
Sabha: —

(1) “In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Plantations
Labour (Amendment) Bill, 1981,
which has been passed by the Rajya
Sabha at its sitting held on the 3rd
September, 1881."

(2) “In sccordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha I am directed
to enclose 8 copy of the Armp
(Amendment) Bill, 1981, which has
been passed by the Rajya Sabha
at its »itting held on the Bth Sep-
tember, 1981"

(3) “In accordance with the pre-
visions of sub-rule (6) of rule 188
of the Rulgy of Procedure and Con-
duct ¢f Business in ths Rajya
Sabha, I am directed to return
herewith thy Cine-workers Welfares

Cems Bill, 1081, which was pamed

by the Lok Sabha at its sitting held
on the 3rd September, 1981, and
transmitted to the Rajya Sabha for
its recommendations and to state
that this House has no recommen-
dations to make to the Lok Sabhg In
regard to the sald Bill.”

{(4)“In accordance with the pro-
vizions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to Inform the Lok Sabhg that the
Rajya Sabha, at its sitting held on
the Bth September, 1941, agreed
without any wmendment ¢, the

@Annual Accounts, both Hindi and English versions were 1ald on the 23td
March, 1881 Corrected Annual Ac- counts in Hindi are being lald be-

cause of mistakes in Hindl version
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afh Threatened Strike

Cine-workers Welfsre Fund Bill,
1981, which was passed by the Lok
Sahha at its sitting held on the 4th
September, 1981.”

BILLS, AS PASSED BY RAJYA
SABHA

SECRETARY: Sir, I lay on the
“Table of the House the following Bills,
as pasted by Rajya Sabba:—

(1) The Plantations Labour
(Amendment) BIill, 1981,.

(2) The Arms (Amendment) Bill,
1981,

COMMITTEE ON PAPERS LAID ON
THE TABLE

Ei1GAT REPORT

SHRI SHIV KUMAR SINGH THA-
KUR (Khandwa):1 beg toc present
the Eighth Report (Hindj ang English
versions) of the Committee on Papers
laid an the Table,

-

12.20 hrs,
[M=, DeruTv-SeEAxin in the Chair]

CALLING ATTENTION TO MATTER
QF URGENT PUBLIC IMPORTANCE

-
REPORTED THREATENED ETRIKE BY ASIAD
FROJECT LABOUR

SHRI INDRAJIT GUPTA (Basir-
hat): I call the attantion of the Min-
ister of Labour to the following mat-
ter of urgent public importance and
request that he may make a statement
therson:

“The reported threatened strike by
Asiad project labour and urgent
need to avoid it by settling thelr
grievances.”

BHADRA 19, 1981 (SAKA)

by Asia Project afa
Labour (CA)

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): Re-
ports have appeared in certain news-
papers thaft construction labourers of
the Asind profects and the D.D.A.
will go on g strike from Thursday,
the 10th September, 1981 to press
their demands for better wages and
improved working conditions.

2. Reports had appeared earlier that
labouy laws like the Minimum Whages
Act, the Inter-State Migrant Work-
men (Regulation of Employment and
Conditiong of Service) Act, ang the
Bonded Labour System (Abolition)
Act, were being violated,

The matter was brought to the
notice of the Delhi Administration.
They have reported that the following
project sltes were inspected by a team
of officers of their Labour Depart-
ment: —

(i) Construction of Fly Over at
1P. Estate,

(if) Construction of Fly Over at
Oberoi Hote]

(iii) Construction of Fly Over at
Lodhi Hotel,

{iv) Construction of Fly Over at
Mool Chand Hospital.

{v) Construction Indoor Stadium
at 1P, Estate,

(vi) Construction ¢f Village Com-
plex for Asiad-B2,

(vl) Construction of a swimming
pool at Talkatora,

The records of various contractors
connected with these projects were
examined ang enguirles were made
regarding the varioug welfare facilities
and other benefits requireq to be
provided to the warkers under the
Labour Laws Some discrepencies in
reipect of certain contractora were
detectey and nccessary steps are being
taken to get them rectifled and for
taking legal action wherever con-
gidered necessary. Eighteen proseci-



